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MR. DEPUTY CHAIRMAN : Is it the

pleasure of the House that permission be
granted to Shri Anant Prasad Sharma for

remaining absent from all meetings of the
House during the current session?

(No. lion, Member dissented).

MR. DEPUTY CHAIRMAN : Permission
to remain absent is “rented. Shri Banka
Behary Das.
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MR. DEPUTY CHAIRMAN: Raj-

narainji. [ have called Mr. Das.
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REFERENCE TO LOCATION OF A
SECOND STEEL PLANT IN ORISSA

SHRI BANKA  BEHARY DS
(Orissa) : Mr. Deputy Chairman, I will be very
brief. Despite the desire of this House and the
other House expressed during a discussion on
the issue of the second steel plant in Orissa,
that Orissa should be given a steel plant during
the Fourth Five Year Plan, up till now the
Government of India has not accepted that
position. Not only thet. The Orissa Legislative
Assembly unanimously passed a resolution
that , steel plant in the public sector should be
set up bv the Government of India in Orissa.
You know that last time I
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ail the Members of Parliament from Orissa
held z dharna before the Prime Minister's
residence. Yesterday, not only Members of
Parliament, but all the Assembly members of
Orissa including the Deputy Speaker held a
dharna  before the Prime  Minister's
residence. Before resorting to the dharna.
there was a discussion ~ with  the Prime
Minister in her compound. We  arc very
sorry to say that the Prime Ministei did not
give any assurance that Orissa wtil get a steel
plant during the Fourth Five Year Plan. That is
why the entire Orissa is agitated. I am drawing
your attention to this fact that these are all
peaceful methods that Orissa has adopted so
far. Whether i; 13 itotal strike or whether
it is dharna by M.Ps.. or M.Ps. and
Assembly Members, it was all peaceful.
Today at 11 o'clock a group of young men
belonging to Smaj-vadi Yuvak Sabha
demonstrated before the mei, gate of the
Parliament House. They were arrested.  Their
demonstration was peaceful. They only said :
"We demand o second steel plant in Orissa".
I want to draw the attention of the House that
this House and the Other House given general
support to this demand. But now it seems, as
indicated during the question hour, that the
Indian Government is again talking of the
capacity of Rourkela steel plant. Nobody
bothered about the  capacity = when steel
plants were allotted to other  States. We may
assure the Government of  India that  that
capacity of  Rourkela  will be attained
because Orissa is interested in the Rourkela
steel plant. We will not allow Rourkela to
go down, as some people are thinking in that
manner. 1 wish to draw your attention that
if the Government of India during this
Session, do not come out with a forthright
statement that Orissa will be given a second
steel plant during the Fourth Plan and
preliminary arrangements will  be made
accordingly, both technical -and otherwise,
then the situation will go cut of hand which
we do not want. The entire Orissa people
will have to resort to the streets and then I do
not know whit will happen. So I am drawing
the attention of the House and the
Government that this is the situation that is
obtaining  in Orissa and if the desires of the
people of Orissa are not satisfied, then e the
consequences will be disastrous not only
for Orissa but for the entire country. I am not
giving a warning or threat but I am  only
sayins that if you keep the peoplein a
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discontented manner for a long period, the
consequences will be unrest which may not
be to our likins; or to the liking of the nation
but a warning is to be given and I am
sounding it through this House because 1
know this Hi use and the other House have
supported this demand.

In the end I wish to say that we want a
steel plant in t is public sector by the
Government of India because All-Parties
Sangram Commitee, which is composed of
all political parties in Orissa has clearly
stated that the -econd steel plant will not be
in the private sector nor wilt it be set UJJ bv
the State Government because the State
Governmeii has no finance but it should be
by the Government in the public sector. I
am voi tog the demand of my party and that
of all the political parties associated with tie
Sangram Committee.

SHRI NIREN GHOSH (West Bengal):
Why do you not demand powers over trade,
commerce md finance so that you can set up
the plant yourself? Mount an agitation for
that

SHRI BANKA BEHARY DAS : I will be
very happy if your party can do some
planning in your own State and then get us
the powers.

SHRI NIREN GHOSH : If we take those
powers from the Centre. I promise we will
also give it to you.

SHRI BANKA BEHARY DAS : I want to
say emphatic-all to the Government of India
that the resources of Orissa are very limited
and they cannot set up a steel plant and if
any other foreign power comes and sets it
up. virtually it will be under their control.
Secondly, I wish to say that the Orissa
Asiembly in their unanimous resolution, has
categorically stated that the steel plant will
be in the public sector and the Government
of India should set it up. We do not want to
resile from that position. I want to draw your
attention to this demand and I will be very
happy if the Minister concerned will come
out to-day and give an assurance and cate-
gorically declare that Orissa will have the
second steel plant during the Fourth Plan.

SHRI LOKANATH MISRA (Orissa) :
I want to reiterate he demand made un-
animously by the people of Orissa through
the elected representatives—the Members of
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the Vidhan Sabha and the Members of
Parliament—who sat in a dharna before the
Prime Minister's house yesterday demanding
that the Prime Minister should give &
categorical assurance that the second steel
plant would be given to Orissa during the
Fourth Plan. We have been agitating for the
last six months in Orissa and the whole State is
agitated about the grave injustice done by the
Central Government to the people of Orissa.
We have been agitating in a very peaceful
manner and this method of peace should not be
construed as a sign of weakness. If they treat
this as a sign of weakness, probably they will
be very wrong in their understanding of the -
sentiments of the people of Orissa. The
unanimous demand was there in this House
and the other House. Any democratic
Government would have definitely followed
the wishes of both the Houses of Parliament.
This is a Government which apparently does
not believe in democratic methods nor in th,
democratic instructions given by democratic
institutions. If both the Houses of Parliament
unanimously resolve that Orissa should be
given a second steel plant, who is this Govern-
ment to stand in the way ?

SHRI P. C. MITRA (Bihar). In the
public sector ?

1970]

SHRI LOKANATH MISRA: We demand
it in the public sector.

SHRI P. C. MITRA : But the Swatantra
Party has passed a Resolution to the effect
that there should not be steel plants in the
public sector any more. And the kon. Member
is acting against his Party decision.

SHRI LOKANATH MISRA: For the
information of the hon. Member. Mrs. Indira
Gandhi does not act according to the
instructions of the Swatantra Party.

SHRI GODEY MURAHARI
Pradesh) : He is not the Minister.

SHRI LOKANATH MISRA . He is not yet
a Minister, of course, but I do not want to
bring him in personally. I only want to add to
his information and knowledge and wisdom
that Mrs. Indira Gandhi is not under the
dictation of the Swatantra Party but, Sir,
(Interruptions) she wishes to act definitely
under the instructions 0" both Houses of
Parliament if she wants t >

(Uttar
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[Shri Lokanath Misra]

call herself a democratic Prime Minister <>£
India. But she is now acting in manner which
does not seem that she believes in the
democratic pattern of Government. If she does,
than I hope, and I would earnestly urge on her
through you that the Prime Minister make a
statement reviewing the previous stand and
proclaiming here that Orissa would get a
second steel plant during the Fourth Five-Year

Plan period.
Thank you.
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SHRI NIREN GHOSH: Please hear us.

MR. DEPUTY CHAIRMAN : You want to say
something on the Orissa steel plant ?

SHRI NIREN GHOSH : What I wanted to say
is this. There is a feeling amongst us that the
Government of India itself is egging on violence
in West Bengal and they are conniving at
murders.

MR. DEPUTY CHAIRMAN : I thought you
wanted to say something on steel plant for
Orissa. Now you sit down.

SHRI NIREN GHOSH :
attacks on women teachers;
attacks on .

MR. DEPUTY CHAIRMAN ! You have not
been allowed by Chairman; you cannot do this.

SHRI NIREN GHOSH . We are aggrieved that
whenever such things are brought up we are
bypassed. We demand a discussion or the
situation in West Bengal.

There have teen
there have been

MR. DEPU Y CHAIRMAN : Please sit down.

SHRI NIREN GHOSH : I am generally
gentle but I am not a person to be cowed down by
anybody in this House; rest assured of that. Ag;
in and again whenever. ...

MR. DEPUTY CHAIRMAN : Please sit down.

SHRI NIREN GHOSH:.... such questions
come up an attempt is made to bypass and to....

MR. DEPU: Y CHAIRMAN . Now, nothing
shall go on record.

SHRI NIREN GHOSH : (Continued to speak)

SHRI \. P CHATTERIEE (West Bengal) : Sir,
on a point of order. How do you pass this order
that what he says will not go on record. If you
look at the rules, only those things which are
unparliamentary can be expunged. You may be
the Deputy Chairman of the House but yo» have
no rig it to override the rights and privileges of
the Members.

MR. DEPUTY' CHAIRMAN: What I have
done has been the usual practice.
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SHRI A. P. CHATTERIJEE . Under what

rule canyou do that? 1 would

like....

170

MR. DEPUTY CHAIRMAN : All right, sit
down. Your point of order is over now.

SHRI A. P. CHATTERIJEE : I want to
know specifically under what rule you have
said that.

MR. DEPUTY CHAIRMAN: I shall give
my ruling on the point of order you have
raised. You sit down now.
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SHRI
PURAKAYASTHA

(Assam) : Sir, I am on a point of order.
SHRI A. P. CHATTERIJEE; How do you
say that ? Under what rule do you say that,
tell me. You do not act as a Deputy
Minister; you act as Deputy Chairman.

MAHITOSH

MR. DEPUTY CHAIRMAN ; Do you
want a reply or not ?

SHRI A. P. CHATTERIJEE . I want a
reply.

MR. DEPUTY CHAIRMAN : Then, you
sit down.

SHRI MAHITOSH PURAKAYASTHA
. Sir, I am on a point of order. There is a
clear rule in the Rules of Procedure that if
anybody says anything without the
permission of the Chair that should not go
on record.

SOME HON. MEMBERS . No, no.

SHRI A. P. CHATTERIJEE . Which is
that rule ?

Wt T A, A E
HTE g A1 G G FT 6% A | o
TR & fan afgmw g oawE
A A 2 5 a7 78 ferar st )
OaT FET AqAET 2 o

{Interruptions)

SHRI A. P. CHATTERIJEE : The only
rule is 261.

{Interruptions)

MR. DEPUTY CHAIRMAN ; Mr. Kaul,
you wanted to say something ?
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SHRI M. N. KAUL (Nominated) : Members
are bewildered. We should like to know quite
clearly what is the precise matter under
discussion. You may kindly state yourself
from the Chair as to what is the point that is
raised and invite the opinion, of others, so that
an authoritative decision is given on» this
matter. It is raised so often that it should be
discussed. If a Member gets up to speak
without your authority and in spite of your
asking him to take his seat he does not resume
his seat but continues to say what he wishes to
say, in that event what are the powers and
authority of the Chair ? That is the point on
which we would like to be enlightened by you.
Sir.

SHRI A. P. CHATTERJEE: On a
point of order, you cannot say that the words

will be expunged. In the rules there is no
provision at all.

S0 TAAATCAN . FE AR FEAT &
TATH qTEH T4 FA AT G £ |
MR. DEPUTY CHAIRMAN . Of course,
hon. Members are well aware that we have to
conduct the business of this House in an
orderly fashion and we have to maintain, the

dignity and decorum of the House. We have to
create better traditions also.

SHRI A. P. CHATTERIJEE :
Chair takes.. ..

MR. DEPUTY CHAIRMAN : Now. listen
please.

If the

SHRI A. P. CHATTERJEE ; We are
listening.
MR. DEPUTY CHAIRMAN : Do not

interrupt. Please listen now. It has been the
practice in this House that, if any hon.
Member wants to raise any issue, he has to
approach the Chair and take his permission,
and only if permission is given he can get up...

SHRI MONORANJAN ROY
Bengal) . I want to know. ...

MR. DEPUTY CHAIRMAN : Please listen
now. I am on my legs. No interruptions.
Therefore, unless the hon. Member approaches
the Chairman and takes his permission, no
Member should be allowed to mention or to
get up and say anything as he desires.  Apart
from that. I asked

(West
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Mr. Niren Ghosh: "Mr. Niren Ghosh,
do you want to say anything  about the
Orissa steel plant ?" He said 'Yes'. I asked
him twice or thrice and then only I
allowed him. But instead of mentioning or
referring to the Orissa steel plant he went on
speaking about the situation in West Bengal.
After that [ told him : "Please resume

your seat." Even then he continued his
ipeech. Now, 1 would like to ask Mr.
Ciatterjee and Mr. Godey Murahari : Is

this the way of conducting the business at the
House in an orderly fashion'? Isi the way
of showing respect to the Chair ? If it is not, I
would like to know from !»n  Members
how we can function in th s House and how
we can conduct the business in a proper
and orderly manne\ I would like to appeal to
hon. Members!. . . . (ljite,rr\uptions). Please
sit down. 1 have not completed yet. 1 am
saying tbat we have to conduct the iness of the
House in an orderly manner and if hoa.
Members continue to disobey and disrespect
the instructions given by the Chair, then, of
course, he has got discretionary powers. He
can ask the Member to sit down and he
can also say that such proceedings should not
go on record.

Y TIAAITIA : gE EE 34 &
fau zw & T3 20
SHRI A. P. CHATTERJEE . No, no.

SHRI GODEY MURAHARI : You can
ask the Membi r to withdraw, but you can-
not say that the proceedings should not be
recorded.

S TAHATA@A ;AT AT G gEar
ZrT, fFadT <7 % @2 E |

MR. DEPUTY CHAIRMAN

listen.

. Please
Please refer to rule 259 : —

''The Chairman shall preserve order
and shall have all powers necessary for
the purpose of enforcing his decisions."

W, have to maintain order in the House.
{Interruptions) Please sit down.

SHRI A. P. CHATTERJEE: Then the
ether general provision cannot be brought
into expand it. That is the legal principle.
You ought to know that.

MR. DEPUTY CHAIRMAN-.
Therefore, I have s-aid we have to maintain
the
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order and dignity of the House, and we have
been following this procedure in the past. If
an hon. Member does not listen to the
instructions given by the Chair that he
should resume his seat, we have been
following this step that nothing should go on
record.

SOME HON. MEMBERS : No, no.
(Interruption)

MR. DEPUTY CHAIRMAN : Please
listen now.

SHRI NIREN' GHOSH : We are listen-
ing but you are saying things which are not
correct.

(Interruption)

MR. DEPUTY CHAIRMAN : What Mr.
Murahari said will be an extreme step. We
should not take the extreme step. Apart from
that this question is coming up very often. If
the hon. Members feel agitated, they should
go and meet the Chairman and devise some
ways and means. [ am concerned with law
and order in the House .... (Interruption). T
am sorry, not law and order.

SHRI NIREN GHOSH : You have police
function here ?

MR. DEPUTY CHAIRMAN : I am
sorry, not law and order. I say order.

SHRI NIREN GHOSH : T am asking you,
are you a policeman ?

MR. DEPUTY CHAIRMAN I am
replying to your question. Please sit down. I
am sorry I said law and order. I mean only
order. I am concerned with order in the
Hous, and we have to maintain order in the
House. This is not an orderly fashion in
which we are conducting the business of the
House. Therefore, I would like to appeal to
the hon. Members that they should always
co-operate with the Chair in maintaining
order in the House.

SHRI A. P. CHATTERJEE . The Chair
should not be partial.

MR. DEPUTY CHAIRMAN : If on. this
particular question they want discussion, let
them meet the Chairman, raise the issue, and
see in what way order can be maintained in
the House.
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[Mr. Deputy Chairman] It being lunch time,
the House is adjourned till 2 .M.
The House then adjourned for
lunch at three minutes past one of
the clok.

The House re assembled after lunch at two
of the clock : THE VICE-CHAIRMAN (SHRI
BANKA BEHARY DAS) in the Chair. MOTIONS
RE—

I. REPORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND SCFIE
DULED TRIBES.

n. REPORT OF THE COMMITTEE ON
UNTOUCHABNTTY. ECONOMIC AND
EDUCATIONAL DEVELOPMENT OF
THE SCHEDULED CASTES—contd.

SHRI K. S. CHAVDA (Gujarat) : Sir,
yesterday I was speaking .

SHRI NIREN GHOSH (West Bengal) : Sir,
I am beholden to you .

THE VICE-CHAIRMAN (SHRI
BANKA BEHARY DAS) : Mr. Chavda, you
continue.

SHRI K. S. CHAVDA : Mr. Vice-Chairman,
yesterday I was speaking regarding the housing
scheme for the Scheduled Castes implemented
by the former Bombay Government when our
former Deputy Prime  Minister  Shri
Morarjibhai Desai was Chief Minister of
Bombay. Somebody, one Member from the
ruling party, interrupted me. The former
Bombay State was the first in forming the
Forest Labour Cooperative Societies for the
Scheduled Tribes who were exploited by the
rich people. They were Sponsored under the
Chief Ministership of Shri Morarjibhai Desai.
He is the pioneer of these Forest Labour Co-
operative Societies in the whole of India, and
he is the Chairman of the All India Adim Jathi
Sewak Sangh. Sir, at that time, the Scheduled
Caste students were not allowed into the
primary schools. Then he applied the
'presumption clause', that if the Scheduled
Caste students were not found present in the
primary schools, it would be presumed that
they were not admitted due to untouchability.
Hence the schools would be closed. It had a
very good effect and all the students were
admitted in the primary schools' in the Gujarat
area of the State.

Sir. regarding prohibition which is meant
for the benefit of the Scheduled Castes and
the Scheduled Tribes and also the
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weaker sections of the society, if a person
whose income is above Rs. 2.000' drinks, he
ruins' himself only. But if a person whose
annual income is below Rs. 2,000 drinks, he
ruins not only himself personally but also his
family. That is why I sav that prohibition is in
favour of the weaker sections of the Scheduled
Cas'tes and the Scheduled Tribes. Sir,
everybody knows that Mr. Morarji Desai is a
staunch prohibitionist. So I would like to draw
the attention of the House as also of the Home
Ministry regarding the suggestions' he made
while speaking on the report on the 4th
September in the Lok Sabha. I am quoting
from the synopsis of the Debate in the Lok
Sabha. He said :—

"As regards the recruitment of these people
in the services, there was no reas'on why
they should not get a full opportunity ~which
we said we were giving them. Deprived of

remaining in society on equal basis they
could notimbibe the manners, customs
and traditions which other people had.
Therefore, when an examination took

place, it was not possible for them to stand
equal with all. But the most difficult
part was the oral examination. In the oral
examination it was not possible for these
people to satisfy the , examiners who were
from quite a different level. It was,
therefore, necessary that the oral examination
should be done away with so far as these
people were concerned. If they passed the
written test according to what was
prescribed, then the oral test should not debar
them from being employed." 1 would like
to know from the Home Ministry = what
action has been taken regarding this very
good suggestion so far as this employment
question of the Scheduled Castes and the
Scheduled Tribes people is concerned
because, Sir, the Home Ministry is the policy-
making body regarding the recruitment,
appointment, confirmation, promotion and
all  these things regarding the services
and posts in the Government. That is why
it is a good point. The Home Ministry
should  say whether they have implemented
it or not. If they have not, then they should do
it. Coming to the housing problem again,
Sir. there was a post-war reconstruction
scheme. aS I said yesterday, Scheme No. 219
in the former State of Bombay. Under



